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THE JAMMU AND KASHMIR WILLOW (PROHIBITION 
ON EXPORT AND MOVEMENT) (AMENDMENT) 

ACT, 2002. 

Act No. IX of 2002. 

[Received the msmt of tbe ,Governor on 21st April, 2002 
and published in the Governnjeot G d e  dahd 2 3 4  April, 
20021. 

An Act to amend the Willow (Prohibition on Export and Mavancnt) 
Act, 2000. 

Be it enacted by the Jammu and Kashmir State Legislature in the 
F i f t y M  Year of the Republic of India as bllms :- 

1 .  Sort title, extent and commencem9nr.-dl) This Act may be 
d e d  thc Jammu and Kashmir Willow ( P f o h i b i i  on Export and 
Movement) (-t) Act, 2002. 

(2) It s M  be to have come kt0 hroe with &kt fiom 
6th Novemberi 2001. 

2. Amendment of seerton 3, Act XM of 2000.-The M~tq, 
a p ~ a t t h e ~ o f s e c t i m 3 o f t h e J a m m u a n c f b W W ~  
(Prohibition on Export and Movement) Ad, 2000 shall be SUB 
L;I comma and the- the w& "except under or spwific 
orders of the IGov- or of an authority designated by it f ir  the 
purpcwe and subject to such conditions as the Govanmeat may WfL", 
shall be ;added. 

3. Repeal and sdng.-(I) The Jaarmn~u and Kastrmir W i h  
(Prohibition on Export and Movement) O r d i m ,  2001 (OrdinancE No. 
1V of 2001) is hereby led. 

(2) Notwiths such repeal, an* done or any action takes 
undecthesaidQfctinaneeshallbeMtohaw:beendo~seoxtakar 
under this Act. 


